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Order dated 29,1,2003
None appears on behalf of the applicant
on call, However, Shri De.N.Mishra, learned
counsel for the Respondents is present, In fact
in the previas occasion also not only the
applicant remained absent but nobody appeared
on his behalf, The applicant had also not
bothered to submit any rejoinder to the counter
for which he was given several opportunities
earlier, In the counter the ReSpondents have
denied the allegations aLig;égkby the applicant.
As the counter has remained undontested by the
applicant, and as he is not pursuing the
matter in the Court, the matter appears to have
became infructuous and accordingly, |
this Oeds No costse 54
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